The Working Women (Protection, Basic Facilities and
Welfare) Bill, 2009
SHRI SANTOSH BAGRODIA (Rajasthan): Sir | beg to move for leave to introduce a Bill to
provide for the protection of women from discrimination, sexual exploitation and for the basic
facilities like creches, recreational facilities, maternity benefits, hostel and transport facilities,
etc. and for the welfare measures to be taken by the employers and the State for the women
employees working in Government establishments, public sector enterprises including banks
and ports, educational institutions including universities, colleges and schools, factories, mines,
plantations, agricultural fields, orchards and such other places and for matters connected

therewith and incidental thereto.
The question was put and the motion was adopted.

SHRI SANTOSH BAGRODIA: Sir, | introduce the Bill.

The Constitution (Amendment) Bill, 2008
(To amend articles 85 and 174)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we shall continue with the
Constitution (Amendment) Bill, 2008 to amend articles 85 and 174. We shall continue
consideration on the motion moved by Shri Mahendra Mohan. On 3rd July, Shri Mohammad
Shafi was speaking but he did not conclude his speech. Is he here? Not present. In that case,

Shrimati Najma Heptulla.

S, (STl AT Q. BUGET (JToRAT) : 9 3, =1 H 3797 ATIdHT Mover of the Bill, T8
9 TR BB discussion fHAT 8, I sentiments & AT STl gl H 1980 &1 & figure 3§ b
FHRT BTSY S BH 3™ & o7 9371 We sat for 90 days in the year 1980, for 74 days in 1990,
for 85 days in 2000, for 47 days in 2006, for 65 days in 2007, and, for 46 days in 2008. &9 SINIE]
Westminster system P T parliamentary democracy STCI—“TF&;I But our democracy is slightly
different from the democracy which is prevailing in the U.K. or any other country. Ours is a
bicameral House, so is the bicameral in the U.K., the Westminster from where we have adopted

the system.

The House of which | am a Member and all of you are, is a bicameral House but it is different

from the House of Lords. Being a federal country, we represent the States in Rajya Sabha. gH 3

el Rt ot 99T & et IR Wiel BTl @l 9RE W aTd B 31 views S &I 781 7, dfch
ST T 4 BRI TSR s F9T 9§ TS 3T 811 1121 AR B AN &l 1d & fh eI89 &
R H R gIferarie dR-4R Rrgrscl ST 8T 81 #R1 Q1 GraeT & 6 Sl SHIshl, ST S
B STIRIT &, 3R &4 SO Wel A1 # iR I3 dve 4 21 o1 =med €, i SHh
conclusive ﬁ, representative ﬁ 3R interactive ﬁ, I IRBR Bl tIIIrEiQ, gfer Jqg Wﬁ &
WHR B A1 5 A1t wR 2R} wiferamic gof iR S &A1 gigat &, o9 f¥ g oifw
BT H Bl %\’, BRI RIS Eﬁ?ﬂ%l...(mﬂﬁ)... We should have our Session going on
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ontinuously. We should also increase the number of Members of Parliament, both in the Lok
Sabha and in the Rajya Sabha. | have been discussing this matter with the former Speaker of the
Lok Sabha, Shivraj Patilji, not only now since he is a Member of this House, but when | was the

Deputy Chairman, we had many discussions on the issue how to make Parliament more

effective. 9 @I 7 Westminster system &1 I15d 99T § Tere a1, gafay fear & g9y
?%ER? & IR ¥ f$%m9 ST B gART RTFERY 81 The Members of Parliament of the Lower
House are elected, as you all know, by universal adult franchise on this basis of constituencies.
A different kind of the role Lok Sabha has got. But Rajya Sabha i\[ﬁﬁ ST B qYT %, itis a

Council of States. Apart from what business we do on the legislation, on the Finance Bill, we

should also be discussing the States. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | think, the hon. Members should listen to
the discussion. Please listen to the discussion. There is so much of noise.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Yes, never mind, Sir. | am quite used to noise.

Some noise, if not somebody else’s, it would be mine.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Some noise is welcome, but not too much.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Exactly. |, 3R dlP [T 3R ST F9T H T8
EIGKG] Gﬂ's;%\*ﬁ? Lok Sabha is a superior House and Rajya Sabha is not a so superior House.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We are seniors.

DR. (SHRIMATI) NAJMA A. HEPTULLA: This is not a question of which one is senior.
What the Lok Sabha Members always say and the Speaker also always feel that the Lok Sabha
is superior to Rajya Sabha because they are elected on a universal suffrage, as the call it, vote;

and Rajya Sabha is an appendix.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We don’t accept that.

DR. (SHRIMATI) NAJMA A. HEPTULLA: We certainly don’t accept this. Ours is a
permanent House. 3T &1 H8 X8 87

Hs® IRaEH iR AT A3t (37} HHe ) H G HE IBTE, | accept it.

$10 (sfhrelt) T QO FUGRT: ST AT e T H & 3R B AN BT look down HRA &, H
T &1 M, S A AR DI I 'S BIF TSTI P AR 8, Sl I19¥ FHT H accomodate 8T

IgqHTEE (F10 FOS0 FRAA): Finally SER A1 T2TI

DR. (SHRIMATI) NAUMA A. HEPTULLA: | do not wish you that. You keep getting elected
from your constituency by universal suffrage. You don’t have to worry about that because | am
sure you are going to get elected to the Lok Sabha. 3R SHI A Addr d¥e HEam &

The President and both the Houses of Parliament combined are called Parliament. But,

unfortunately, Sir, many times | have heard that Rajya Sabha do not have any power for the

Money Bill. That is why we are not superior. | have no objection if they become superior. That is
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the Constitution of India. The problem that they don’t understand is that it is not a privilege for
Lok Sabha to be collecting the funds, distributing money and making the Budget. It is because
the Government is elected to rule from Lok Sabha. And it is their responsibility, not privilege, to

levy taxes and collect money.

Suppose this responsibility is given to the Rajya Sabha. What will happen? Since 1980 |
have witnessed such situations twice when a party in power had a majority in the Lok Sabha, but
it was a minority in the Rajya Sabha. First it happened in 1980, when the Congress Party came
back to power with Shrimati Indira Gandhi as Prime Minister. The Treasury Benches here were in
a minority, because our composition changes every two years. For quite some time, it was the

Opposition which had the majority in the Rajya Sabha.

| remember, once the Motion of Thanks on the President’s Address went back to the hon.

President with an amendment which was passed by the Rajya Sabha.

Another time, which was very crucial time, during Prime Minister Rajiv Gandhi’s tenure, in
1985, when Panchayati Raj Bill was brought to the Rajya Sabha, it was defeated here by two

votes. And then it was brought back and then it was passed.

Suppose we have the authority to vote on financial matter and some irresponsible
Opposition is in majority in the Rajya Sabha. Then Money Bill will be blockaded here. There

would be chaos in the country and people would not get their salaries.

But, fortunately or unfortunately, many times we have seen Finance Ministers, who
belonged to the Rajya Sabha, who presented the Budget in the Lok Sabha, while they could not
vote on it. It happened when Mr. Pranab Mukherjee was Finance Minister. Later Dr. Manmohan
Singh became Finance Minister. He was also a Member of the Rajya Sabha. He presented the
Budget in the Lok Sabha. But he could not vote on it. So, the question of superiority or

inferiority is not there.

In the entire democratic world, there are, at least, 74 countries which have bicameral
legislature like the House of Commons and the House of Lords. The United States of America,
Germany, France and many other countries have bicameral legislature. But their roles are quite

different. Our being a federal structure, we have a different composition of this House.

I will tell you another incident. Mr. Shivraj Patil is not here. | wish he could hear what | am
saying about the changing of role. Three Committees were constituted by the Lok Sabha. They
were: Agriculture, Environment, and, | think, Education. They never came into effect. But there
was such a proposal. And Members of the Rajya Sabha were not going to be Members of those
Committees. Mr. P. Upendra was with me and with rest of the Rajya Sabha Members at that
time. We insisted that these Committees should be extended to the Rajya Sabha also and
Members of the Rajya Sabha should also become Members of those Committees. It so
happened that while the matter was being discussed, the composition of the Lok Sabha

changed. Another Government came in between and Mr. P. Upendra became the Minister for
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3.00 .M.

Parliamentary Affairs. | noticed how he changed his loyalties to the House he belonged to, to the
new responsibility as the Minister for Parliamentary Affairs. He started arguing that Rajya Sabha
Members should not be Members of it and it’s only for Lok Sabha Members. Anyway, the
proposal for those three Committees was aborted. But, when Mr. Shivraj Patil came as the
Speaker, he brought in lot of innovation and improvement. These cameras were put during his
tenure. Computerisation was done and through his efforts, computers were given to Members of
Parliament to make our work easy and the most important of it was, the Standing Committees.
When | discussed with him during that time, we were of the opinion that in spite of the fact that
at that point of time, we were sitting, at least, for 90 days in a year, still a lot of discussion could
not be done in a proper manner because of paucity of time. So, Shivrajji proposed that there
should be 17 Committees. Unfortunately, it was decided at that time that those 17 Committees
would be Lok Sabha Committees. Originally, they said that no Rajya Sabha Member would be
there because there would be matters of financial importance which would be discussed in the
Committees. Again, my Rajya Sabha colleagues were on my side. | said to them that we discuss
Finance Bill and we discuss Budget. We may not be able to block it, but, at least, the input of
the Members of Rajya Sabha should be there in the discussion in the Committees which are in-
camera. So, above party line, they can also discuss the issues in the Committee. | told
Narayanan Saheb that if we were not Members of the Lok Sabha Standing Committees, on the
lines of the Senate of the United States of America, we would have Committees of Rajya Sabha
which would be permanent Committees because our House could be dissolved only if we so
desired to commit suicide and pass a Bill to abolish Rajya Sabha. | said that our Committees
would be more powerful like the Committees of the Senate in the United States of America. |
think, they saw the red flag and there was a joint meeting of the leaders of both the Houses
presided over by Mr. Narayanan. It was decided that Rajya Sabha Members are going to be
there in the proportion of one-third. Then, my next battle was that some Committees should be
given to Rajya Sabha so that we also get some chairmanship and we also are able to put our
thoughts in a proper manner. So, we landed with two-thirds and one-third Committee system.
But, Sir, in spite of the Standing Committees, | don’t think we are doing any justice in the real
sense to democracy. For the last 30 years, | have been a Member of this House and | had the
opportunity or the privilege to be sitting in the Chair and getting the legislations passed. | noticed
that many important legislations were just passed in a hurry and not enough deliberations took
place on the legislations. | am not undermining the importance of Special Mentions, Calling
Attentions, Motions or Zero Hour mentions in the House. They have their own importance. But,
the job of a parliamentarian or a legislator is to legislate. On a legislation which affects the entire
country, we can have a Special Mention; | can have a Special Mention, which has got a limited
scope or, maybe, a bigger scope. But if a legislation is passed, it is going to have a permanent

effect till we bring it back for an amendment. | have noticed all these years that there were some
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very, very important legislations having been passed even without a discussion. | was very
unhappy. Why did we do that? It was because not enough time was there. | can understand, in
the morning, during the Question Hour, the difficulty that the Chairman, both with the present
Chairman and with the previous Chairman, faces, how to accommodate 20 questions in one
hour! | have never seen the whole Question Paper being asked ever in the last 30 years. Last
week, my question was ‘nine’, we reached ‘nine’, not because eight questions were already

asked—and mine was the ninth, Sir...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Because you were lucky !
DR. (SHRIMATI) NAJMA A. HEPTULLA: Yes.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Otherwise, it will never happen.

DR. (SHRIMATI) NAJMA A. HEPTULLA: | was lucky and those who were absent were

unlucky! Or, the House was unlucky !

7 HeRTSl 8T (ITR T90): WG Sil &b FHY H 19 FIe R &1 ¢ Y|

ST, (TRl TST1 Q. UG@T: 20 T qR &1 gU 91 209 T 31T 77 2T, 9191 3 AT absent
HEINDT

oY HereTSt A% Absent A1 384 &1 B

S1. ($7) TSTT . TUg@T: Absent BIF &1 G918 ¥ fUBel BRI 3RT FaT F9eT 3R fopel
IR BT AT T 3T T AT IS STTIhT AT 7

i} orereT RIs1: i s o?

Sl (%ﬁ'q'cﬂ) oI T, ?tlﬂﬁl'lz Tg a1 3R W) RN BT absent BT flT%Q 1l Sir, giving one
hour to have questions, the other day, | was discussing it with the Chairman. | gave him a
suggestion. | said, “Sir, don’t call it a Question Hour”. Please make an amendment call it a
“Question and Answer Hour” because most of the time, the Chairman insists that we should
frame the question. It should be a pointed question. Even while sending a question to the
Parliament Secretariat, it should be crisp; it should be small. There should be no argumentative
matter. There should be no policy discussion kind of questions. In spite of that, the Chairman
can impose on the Members a time limit for questioning the Government! But, Ministers,
regardless of who is sitting on that side — this side Members were sitting there and that side
Members were sitting here; | am speaking above the party lines — whichever Government is
there, every Government wants — | have seen that — that a minimum number of questions
should be asked and that a maximum time should be given for the answer so that three, four,
five, six questions, at the most, could be accommodated. Sir, we put a lot of effort in framing
and asking the questions. A lot of effort is put in by the Ministries also in collecting information

and coming to the House prepared. But we do not get a chance to ask these questions! The
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role of parliamentarians in a democracy is to have an oversight, to observe; the legislator has to
observe how the Government is functioning. It can only be done by questioning the Government,
whichever device you may use, whether a Calling Attention or any other instrument. | am happy
that Mahendra Mohanji brought this very important Bill. | don’t think, we are, really, doing justice
to democracy that we are so proud of. | do not understand why. We do not sit for an entire
year. Why can’t we sit, at least, for six months in a year? Why can’t the Members of Parliament
get more time? At least, on a Private Members’ day, you don’t have to ring the Time Bell; there
is no time limit; you can keep discussing the matter. Sir, | have seen one Private Member’s Bill
going on for almost one year. Sir, for one-and-a-half years, the same Bill was discussed in the

House.

| am not going into the merit of that Bill. | give a lot of credence to this Bill.

...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): In the case of this Bill also, now we have

exceeded the allotted time. So, this Bill will also be like that Bill. ...(Interruptions)...
DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, there is no allotted time. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The allotted time is two hours.

...(Interruptions). ..

DR. (SHRIMATI) NAJMA A. HEPTULLA: This two hour means that it can spill over to the

next day. ...(Interruptions)... The Bill is not going to die. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, it has already spilled over.

...(Interruptions). ..
SHRI MAHENDRA MOHAN: It gets the support of every party. ...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, everybody is supporting.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Everybody is supporting it. | am very happy. But
the problem is that we don’t get enough time in spite of the fact that the Rajya Sabha has got
one-third Members compared to the Lok Sabha. We still don’t get time. | can understand the
problem of the Chair and the problem of the Whips of various political parties. Take, for
example, my party. | see every day Members fighting to be put in the list of the people who will
participate. It is very happy. It is a very heartening situation that Members of Parliament are
ready to discuss various issues which come before the Parliament. So, | would like the
Government and the Law Minister, who himself is a very eminent lawyer and a very senior

politician, to allocate more time to both the Rajya Sabha and the Lok Sabha.

Sir, the Rajya Sabha is different, as | said, in many ways. There are, at least, two
legislations which the Rajya Sabha can only pass. Only Rajya Sabha can pass a legislation on

delimitation of our States. There are certain conditions of services which only Rajya Sabha can
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discuss. In case the Lok Sabha is dissolved and if there is an emergency, the Rajya Sabha,
being a permanent House, can take over whatever responsibilities that the Lok Sabha has got.
| propose that, to fulfil our full responsibility as Members of various States, representing
various States, as we discuss the working of certain Ministries like External Affairs, Human
Resource Development, Communication, etc., which we have discussed in this House, we
should also discuss the problems of the States. | will give you an example. The other day we
passed an important legislation, as far as education is concerned, the Right of Children to
Free and Compulsory Education Bill. We passed the legislation. | think, the Lok Sabha has done
it.

SHRI TIRUCHI SIVA (Tamil Nadu): It is going on.

DR. (SHRIMATI) NAJMA A. HEPTULLA: They will pass it. They will pass on, and we have
also passed on, the responsibility to the State. The State should get the money to provide
neighbourhood schools and educational facilities. It is a fundamental right of every child to get
education. We passed the Bill. We also pass on the responsibility to them. The State
Legislature, it being a concurrent subject, will have to look into it. Members from different States
are sitting here. Many a time, during Question Hour, Members get up and say, “l want to put
questions relating to my State. | have this problem regarding railways. | have this problem
relating to water”. Where can we discuss it over and above the party line? | propose that enough
time should be allotted, and the Ministry of Parliamentary Affairs, through the procedure that
they adopt in the Business Advisory Committee for selecting the Ministries for discussion, should
also select for discussion the issues of the States like what the problems of Tamil Nadu are, etc.
| am not saying that we should discuss the internal problems of the State. But we have to
discuss the Centre-State problems. We should represent the State vis-a-vis the Central
Government. The other day, | met the Chairman, Commission on Centre-State Relations and
discussed it with him. He also agreed with me. Why should Rajya Sabha always be a photocopy
of Lok Sabha? Why should we not discuss State issues? Why should we not discuss problems
of Rajasthan, Madhya Pradesh, Karnataka, Kerala or any other State of the country? | assure
you, Sir, as we are talking above party lines in this discussion, which we are having today, the
Members sitting on the Treasury Benches, will also agree that we should have more time, the
Parliament should sit much longer and the Parliament should be in session for many more days.
Similarly, if we discuss State issues in a positive manner, | am sure, the Members of Parliament
will rise above party consideration and discuss the issues relating to States which are pending

with the Central Government.

| have a lot of suggestions to make which | think are important. | would also like to have the
opinion of my other colleagues who will be speaking after me on this proposal that we should

have more time for discussing State matters.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): How much time will you take?
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DR. (SHRIMATI) NAJMA A. HEPTULLA: One minute.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Only one minute?

DR. (SHRIMATI) NAJMA A. HEPTULLA: If you want to kill the time of mine like the
Government is killing the time of the House by not having more sessions, it is fine. WX, #qeg

TR €1 91l TE1 § SR 319 99 8] < I §1 I8 q1 SART 99 21 I8 FHI B 3T 2

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | did not control it.

DR. (SHRIMATI) NAJMA A. HEPTULLA: J3I |Te(d 8, # 17 Tl I8! & fbar &, a1
AT gichl o b # AN Bl SATET die Bl HidT §, AR -1 iR fM9a! Jorqy] & % &4 €
JSTHR TTgH HH B ol ST H Ao dle Sl & 9 4 Geqd g fb 84 Su1al <189 ol
Y 3R WAAR TR S G ARN 7 I Bl &, I R 3T I8 G4 © b 84 3f01 e b
T 4, VA 3% 7TET O R B9 Ua AR IR ool v B, Wif U9 3%, 99 g iR
DI Y ATV, aql d RER %ﬁ"'ﬂ? All the resources they will need for providing food to
everybody. Now we have passed a Bill on education. Who will allocate funds? How much

money would be required? How many States would be able to implement it? If we pass a
legislation and it is not implemented by the States that we represent in the House, then what is
the responsibility of Parliament? What is the use of making such legislations? From the very first
day, we know that all our efforts are going to be abolished by the State Assemblies and the State
Governments. Sir, | know you are in a hurry to see that other people can also speak. But | want
this legislation to go to the next session also so that many other Members can participate in the

discussion.

| have another point about which | have been talking on behalf of Rajya Sabha. We have
passed the Panchayati Raj Bill. Sir, 33 per cent of the women are getting empowered. Almost a
million women are going to be empowered. | have heard that the Government is contemplating
to bring another legislation by which they are going to reserve 50 per cent seats in Panchayats

for women.
[MR. DEPUTY CHAIRMAN in the Chair]

Our Bill is pending in Lok Sabha. It is pending before Committees. Now, if Lok Sabha is
going to have 33 per cent more women, why shouldn’t Rajya Sabha have such legislation? Mr.
Deputy Chairman, Sir, you are a Member of Rajya Sabha. Sir, you are committed to the Rajya
Sabha. | think you should also join in the discussions. The Chairman can sit in the Chair, and

you should give your input because it is very necessary...
MR. DEPUTY CHAIRMAN:': | will intervene from the Chair.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Then, you should vote for this Bill so that
this legislation is passed. It has been brought with a lot of emotions and with a lot of hope
that the Government will see to it that we get more time to discuss. Until and unless we have

proper representation, our democracy can neither be interactive, nor, be participatory, nor, be
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inclusive. Paucity of time is the issue. | am not going to interfere into the matters pertaining to
State Assemblies because that is beyond my jurisdiction. But | also feel, as this legislation
mentions, the State Assemblies should get more time. | associate myself fully with the Mover of
the Bill. | hope the Minister would kindly listen to me. 31 Sft T 9T &R I8 B

MR. DEPUTY CHAIRMAN: Mr. Minister, the hon. Member is seeking your attention.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND THE MINISTER OF WATER
RESOURCES (SHRI PAWAN KUMAR BANSAL): | was only discussing the point which she

mentioned...
S, (STl ST Q. UG : AT MM AT, H T Hal 5?2

SHRI PAWAN KUMAR BANSAL : | was saying, “We will not let them commit suicide, even if
they ever decide.” There will be a Constitutional Amendment. And, we will not agree with
that.

DR. (SHRIMATI) NAJMA A. HEPTULLA: | am very happy that even though you are a
Member of the other House, yet, you have loyalty towards our House. | would request the hon.
Minister that this Private Member’s Bill should be adopted. It is not only that our constituents are
interested to see that we participate in the proceedings of Parliament, but also that this
legislation, which has been brought about by a Private Member, would enable us to sit for more
time, to get more time to speak, and we would get more time to represent the States that we
belong to.

Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: Shrimati Viplove Thakur. Not present. Dr. E.M. Sudarsana
Natchiappan.

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, | support the initiative taken by
the hon. Member. At the same time, we have to find out whether the available time, when we
are summoned, is properly utilized. And what are the other duties which the Members of
Parliament are entrusted with? If a Member takes his job very sincerely, he/she will have a lot of
work to do as Member of Parliament. Apart from House related work, he/she has Membership in
Parliamentary Standing Committees, Advisory Committees and various House Committees.
After listening to Madam Najma Heptulla, we can easily find out how the Committee system has
come about, with her co-operation and with the effort of Shri Shivraj Patil. With the coming into
existence of the Standing Committees, we come to know how much an individual Member is
coming up with more ideas and vision, when he discusses in these Committees. In the presence
of Secretaries, the Members come forward with a lot of new ideas. And they do not have any
time constraints. If they have got something to say, they are allowed to speak in a way which is
better for them to communicate. And everything is reported verbatim. They can go through it,
and come out with more points when the Committee sits again on the same subject. They get a
chance to visit places and discuss with the State-level officers or other public sector
undertakings.
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They can have first-hand knowledge about how the system works. | could say from my
experience as Lok Sabha MP for five years and Rajya Sabha MP for five years that we could
understand many things when we worked in the Committees, when we interacted with officials
who were managing different departments of the Government. If we do not have that system,
sitting here, reading newspapers, speaking at this forum, may not help that much to understand
the whole working of the bureaucracy and may not help that much in trying to improve the
working of the bureaucracy and making it more dynamic. Coming to the number of days on
which we work in a year, the media says we worked only for 45 days in the year 2008. But,
actually speaking, we worked for more than 45 days. Our Committees meet for more than 60-70
days in a year. In some years we have worked for more than 100 days’ also. That should also be
considered as Member of Parliaments’ contribution to the governance of the country. When it
comes to Consultative Committees and the House Committees, there too, a lot of preparatory
work goes on. A Member wanting to make his contribution in the functioning of that Committee
has to study the issues, prepare and, then, compare the data, put the matter in proper
perspective and so on. Other than this, because he, in a way represents a whole State in the
Rajya Sabha, on many occasions he takes up various issues concerning the whole State which
need attention and urgent action. When Shri S.M. Krishna was the Chief Minister of Karnataka,
we were told that he used to regularly interact with Members of Parliament cutting across party
lines before Sessions of Parliament. He used to give facilities to Members like cars, secretarial
services, etc. so that they could work better to understand their constituency, problems relating
to the State pending before the Central Government which had to be given priority and so on.
Thus, the Members of Parliament became very useful for their own State when they participated
in a debate in Parliament. We need to bring in that type of thinking so that the functioning of the
States and the nation, as a whole, becomes better and better. Members of Parliament, who
normally represent more than 20 lakh people each in the highest forum of India, the Parliament,
should be well-equipped with up-to-date information, which should be utilised for governance
at the State level. Similarly, now we also work in Vigilance Committees, sometimes as Chairmen
or Vice-Chairmen of the Vigilance Committees. There too, if all the meetings are properly
attended, there is a lot of work to be done. We try to look into the implementation of the anti-
poverty programmes of Government and see how officials work, what problems they face, how
these problems could be solved at the national level and how these matters could be brought
before the Parliament. These are things we get to know when we attend these meetings.
Similarly, Members of Parliament also attend bankers’ meetings where they get to know how the
financial sector works and try to see if poor people are being given proper financial help, what
problems they are facing, and in some cases, how branch managers do not function keeping the

national goals in mind. These are things we get to know. Also, many State Governments invite
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Members of Parliament for consultations and meetings; even the Central Government agencies
do that. Thus, we are needed to work all these days. | am particularly talking of MPs who work
sincerely throughout the year. | am not talking about Members who attend Parliament for some
time and then go away. If all this is taken into consideration, in my opinion, we are functioning in

a better way and working for about 100-150 days, as proposed here.

Even within those 120 days, we need to work out the number of days that we work in other
fora. And then, we need to analyse how we are utilising our time during such sessions. We work
in Committees also and various Bills are considered there. So, we can call this a plenary session
as the Bills are already considered by the Committees. If all the recommendations made by the
Committees are looked into properly and the Government accepts some of these
recommendations, then the work is lesser. If the Government is not ready to accept the
recommendations of the Committees, then the work of the Members of the Committees is
increased. This is because they need to hold more meetings and carry out amendments as
suggested by the Government. Normally, the Government is not ready to take up the
amendments which are forwarded by individual Members because they feel that since everything
has already been decided in various meetings at their level, they can come out with the Bill. If
there is any problem in the implementation of a provision, they come up with amendments after a
period of six months, one year or two years. Thus, | feel, the system of working of the Indian
Parliament is much healthier. Sir, | had the opportunity to gather some first-hand information
about the working of the British parliamentary system. There, Committees meet everyday in the
forenoon. They start work everyday at 9.30 or 10 o’clock in the morning and sit till 1 o’clock.
Then, from 2 o’clock till midnight they sit in a plenary session in the Parliament. Thus, they are
pre-occupied the whole day. Their Committee System is much stronger than the Indian
Committee System. The bureaucracy is fully accountable to the Committees and to the
Parliament. They deal even with day-to-day affairs and seek clarifications. Therefore, when they
come for the afternoon session, they focus on a particular subject where they can participate in a
much greater way. So, we have to think about all these matters in a broader perspective. | would
even suggest, if all Members could accept it, that we can have an official sitting exclusively for

this where every Member can come out with suggestions.

Sir, hon. Member, Shri Mahendra Mohan, has mooted the idea for a constitutional
amendment. But, in the Constitution there is no mention of fixed days for sittings of Parliament.

It hasn’t been mentioned.

MR. DEPUTY CHAIRMAN: That is the reason why this Bill has been introduced. It has been

introduced because there is a lacuna in the Constitution.

DR. E.M. SUDARSANA NATCHIAPPAN: But, Sir, | feel, that strengthens our hands to
bring forward a separate, full-fledged law for including the Standing Committees and other
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Committees. We are formulating it. We can then tell as to what is happening actually. As a
Member of Parliament, as a new-comer, we could not understand what actually the Committee
System and other systems were. If we make a law on these procedural things, it will be helpful.
| say this because our Committee System — Standing Committees and other Committees —
works on the basis of an Executive Order of the hon. Chairman and the Speaker of Lok Sabha.
Sir, instead of that, we can have a procedural law in which we can put the number of days,
number of working hours, the issues that can be raised, the duties of particular Members there,
so on and so forth. We can do such a thing for Committees. If we make such a law, it will be
better and people will also understand how much we are working. The Chair informs the House
in every Session about the number of hours the House sat, the number of Bills dealt with, the
number of questions dealt with, but not about how many hours we have been working in
Committees and so on, which people should also know. The people should really know that
Members of Parliament do work and that they are accountable to the public. Thank you very

much, Sir.

MR. DEPUTY CHAIRMAN: Hon. Members, there are six more Members yet to participate in
this discussion. If each one of you takes just five-six minutes, we can have the reply from the

Government. ... (Interruptions)...
SHRI S.S. AHLUWALIA: Is the Government giving any assurance or not?

MR. DEPUTY CHAIRMAN: Let us see. How can | say whether the Government is giving any
assurance or not? ...(/m‘errupt/ons)... That is why | am saying we can conclude discussion on

this Bill today, if you cooperate.

SHRI S.S. AHLUWALIA: | hope, the Government gives us an assurance that they are going

to accept our demands. Otherwise, it will linger on.

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, only when you give a chance to the Government

to speak, they will say what they want to say.
SHRI S.S. AHLUWALIA: At least, they should spell their mind.

MR. DEPUTY CHAIRMAN: There are a number of Bills; it is not just one Bill only. We cannot

take 2-3 Sessions for just one Bill.
SHRI S.S. AHLUWALIA: This is an important Bill, Sir.

MR. DEPUTY CHAIRMAN: | am not reducing its importance by requesting to be
brief.

SHRI S.S. AHLUWALIA: Sir, the future and prospects of other Bills lie with this Bill. If the

Government gives more time, increase the number of sittings...

MR. DEPUTY CHAIRMAN: That will solve all the problems. Is it not? Now, Shri Kalraj

Misra.
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Parliaments in India and in some war-torn African countries. New South Wales will sit for 48
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days in 2008, while Piccolo claimed Victoria sat for 66 days a year, South Australia for 58,
Western Australia 57, Tasmania 53 and Queensland 50...” S 971G 81 I8 4l ®aT & fh
“...The UK’s Parliament sits 146 days of the year, South Africa 104, Kenya 88, Canada 135, US
Congress 150 and India 81.” I8 f&AT 81, 37811 FIFTAT 81 THI -9 WX Presiding Officers & ST
conferences gV, ST 1996 | T fooelt & g3AT T, I9P IR F ff I 917 fF “On the
question of duration of sittings of the Legislative Bodies in India, the Conference of Presiding
Officers in its meeting held on 10-11 October, 1996, adopted a Resolution in New Delhi, which,
inter alia, stated, “It is also a matter of serious concern that the periodicity, as well as duration of
sittings of several Legislatures are grossly inadequate. There should be more frequent and
longer sittings, lest the Members get frustrated in that they are not able to transact business on
the problems of their constituencies. In this context, Legislatures should establish conventions,
rules and practices of enhancing the minimum number of sittings and stipulating the minimum
duration of each of the sittings, largely following the model of the Parliament.” I I fEAT B

HRIAR, 1997 H S conference R 3 g5 off, IW I=M WH AR W H8l & &

“Considering that the surest way to ensure greater accountability of the Executive to the
Legislature is to have meaningful scrutiny of the functioning of the Government, the State
Legislative Bodies may have sittings for not less than sixty days in the case of smaller States and
hundred days in the case of larger States in a year, Sessions not being a mere formality of
fulfilment of obligation under article 174(1) of the Constitution.” UE IR S I HET 3R g4
A1 A 2001 H A1 S Presiding Officers @1 WIS s, S9H 4l I8i+ dal b 60 a7 da+1 =1f2T,
100 f&=1 S =nf)

AR, A1 & -Tal, It may be quite relevant here to quote what the Vice-President of
India, the Chairman of the Rajya Sabha, had said in his address before the Fourteenth All India
Whips® Conference, which was held in Mumbai. e & IR F S F per e & WI?N I
Xel _g' & Tmg-99g ) E_é conferences ¥ Ha+ I W SR fe=m %I He said, “The deliberative
role of the Parliament must be restored by increasing the number of sittings, per annum, to
about 130 days. The comparative figures for the British and the Canadian Parliaments are in
excess of 140. The US Congress is in session on an average for over 150 days in a year”.
Though, it may also be pertinent here to quote what the National Commission to Review the
working of the Constitution which functioned under the Chairmanship of Justice M.N.
Venkatachaliah, but I8 H U8l 1 ITERUN & TR IR YIS [T &, Justice Venkatachaliah =1
$Hd IR | el @ fTaT WY conferences g8, T8 f@wd @l g8 &1, @18 MemsfET snfirad ot
8 B, U9 39 a1 W IR fear 11 @ b R sarer g An1fe) =me urferamie @ g, ame
e it @ 21, Rafe SaTeT 8 & BRI E 89 dlddd & RSN W%y B AR & FH
IR DR Al Bl

3T, 3RV ) Hews g+ il St fagRye oidx 31U &, I8 IR WReR) Idye STHr &,
Agell AT Tl TV, §¥cT e 8, H STOx 3MUS Ho {h 30! go! THRAT & A1 =1 a1y
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IR 3P U] BT FaTel T8l g9 A1y b I8 Ot FHISETe! uiel & Uh TH1=d divie &
AT 3 AT &1 T8T fhdt YR o1 fSREpfAmem 8l 81 39d! 39 UbR H SIREHTS T8l Rl
1R, ST €1, AW d18d | HEl fh e o) € @1 59 99! |1 STo’d 8, Jaf
I_F ure W fha, <if a8 $e f e et # a1 SR1eR 984 &) 81 ST B &t
AT B &, 3 IS BT Nl B B, TIHT & [ShATHATT H STHIF-THHE BT B &, e
H P! BIC! GG SX Had &

gAY AT HE1 B b $9d IR T8I THRAYdS fTaR H31 a1fevl gaR ffy ik =i
HAT, & G Agell QI8 g AN 3R I3 &1 Yool gY Al H 4 8, I RIS Fef 1Y, I Sl
A1 €1 31 39 IR 9 AN faaR B 3R Uit &1 [arel 7 991 gY 3R I8 31Ha PR gy b
fafésa sarer 89 A1fey, 39 W fIeR o) 519 g & Bic-BIc 99d dldds & g arel
<2 B TS (AT R X8 &, B9 A1 9 Al <% & w9 A €, Al 394 [l YR B
FEKN e B AT B <1 A Aldid dTel & IR G & folT 89 Uab Alsdl IRl Al
e, 9 U9 9% & 1 A1 59 UhR B ST #, Sodl § I T B g, A AT &
3fe fihR | 3791 a8l Bfd WUT B B BIRRT BN AR I W} AR WY 89N Fidal &
foq &, St 91 Al 9o & Auds YMARad g 1 k2 €, ST61 FYfIT uTel BRI gU 8H
HHE B TRAT DI, [AemRie o1 TRAT DI, IHDH! TS DI AU ARV AR FIER & AEIH I
T PR BT YIS Al B Al Fe] AR H g1 & 3iax WiIide wY A AN e §Y deiil
o &g BT A s U AT A= &, dTb] 9 394 F9 gX (oS TS I8 o § qHA1 g
o $HPT PR B AR 9ol B I§ U gde AwR e B, SHPI URT BRI 3 B Pl
TRAY YT B <l SATT 3BT 81| ggd-9gd g=Idla|

DR. (SHRIMATI) NAJMA A. HEPTULLA: Mr. Deputy Chairman, Sir, | want to make a point.
I would like to tell the Government that many new Parliaments have got a law to ratify all the
treaties that their Governments sign. Their Parliaments have to endorse all the international
agreements, treaties, etc.

MR. DEPUTY CHAIRMAN: That has nothing to do with it.

DR. (SHRIMATI) NAJMA A. HEPTULLA: | would be happy if the Government takes note of

MR. DEPUTY CHAIRMAN: That is a wider question.

S1. (3fIR) TSI Q. e : SUFHIILT Sfl, B9 AT 2871 Al B Febdl &, HiTT Al DR Febel
g f& S International Agreement IX®R sign B %\*, ST ratify PR BT EH WY IRETIR B
1f8Y1 The Parliament should have a right to ratify them.

SHRI TIRUCHI SIVA: Mr. Deputy Chairman, Sir, | rise to support the motion moved by my
esteemed colleague Shri Mahendra Mohan to further amend the Constitution to ensure that both
the Houses of Parliament should sit at least for 120 days a year and the Assemblies of the States
should sit for at least 60 days in a year. Sir, the discussion has been going on since the last
week and, | think, this may continue. Sir, it is a very important move that he has made and it is
high time we should consider on this. Our country is not only vast, it is also ancient in culture,
and the respect it holds among the countries of the world is that it is the tallest democratic
country. Sir, for democracy, the basics we have stipulated, as it has been in practice, are the
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4.00 P.M.

Legislature, the Executive, the Judiciary, the Fourth Estate, the Press and all. What we legislate,
the Judiciary interprets; what we legislate the Executive executes. The people of this country
exercise their franchise and elect their representatives. They are not just MLAs or MPs; they are
representatives of various sections of the people across the country. The people repose their
extreme confidence on the elected Members and hope that their issues will be discussed on
these fora. Solutions in the form of legislations will be enacted here and those legislations when
come into effect, their future will be blossomed or bright; it is their expectation. Sir | think | do
not need to elaborate much. It is very clear. There are statistics which the Parliamentary Affairs
Minister is having, my friend, Shri Mahendra Mohan is having and even Shri Kalraj Mishra quoted
some. Sir, in the year 1956, the Parliament sat for 150 days; in 1996, the Parliament worked for
only 59 days and in 2008, we sat only for 48 days. | could not understand the irony. When the
population was less, when the issues were not that much, Parliament debated quite at length,
sitting for long, very sincerely, but now the population has increased manifold, issues have
increased whereas the number of working days in Parliament has declined. The irony is, they
used to say, once when the prices of cars were less, the number of cars which were plying on
the roads were also less, but now, that the prices of cars have increased, the number of vehicles
plying on the roads is also very high. They have also increased. How? We may say that it is the
purchasing power of the people which has increased. Likewise, when the issues have
increased, when the population has doubled or tripled than what it was in the é0’s or 50’s, why
is it that the number of working days in Parliament and the number of working days in the
Assemblies has gone down? Sir, it is a very, very serious issue which all of us have to think
about. | think, any debate which is conducted in this House should not be just the deliberations
of the Members to register in the records of proceedings of the House. There should be an
outcome. We discuss many things, many issues of various sections of the people. From various
parts of the country, we are here, Sir. Madam Najma Heptulla briefly talked about the bicameral
system and advocated for the rights and privileges of this House. There are some who criticize
us. You are not the elected people. You have come indirectly. You have come through the

backdoor. | do not think like that, Sir.

Sir, an MLA is a representative of 2 lakh voters. It mans he is representing, at least, a
population of 5 lakh. For example, | from Tamil Nadu have been elected by 34 MLAs. Indirectly,
it means, | am the representative of 68 lakh voters rather 1 crore people. | think only in that way.
It does mean that | have to go directly to the people and secure votes. Those people who have
voted and elected an MLA, they have elected me, means it is the representative of the people
who is also in the Upper House. So, in no way, we are inferior to the other House. We have got

equal responsibility. We discuss the issues with much more serious concern and as, Madam,
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said even the President’s Address has been returned with an amendment; it is a history, that too
in this House. It means democracy gives us opportunity to vent our views and to get them
implemented. Sir, | would like to emphasise once again that in this age of modern technology, in
this world of competition, India has almost become a developed country. From the developing
stage, India has become a developed country; we have become a nuclear power. Now, as far
as our economy is concerned, India stands in the second place, and, | hope, very optimistically
that soon India will be in the first place. Our former President, Dr. Kalam, predicted that in 2020,
India will be the major power. But with the speed with which are going, | think, it won’t take that
much of time. Even in 2015 itself, we may reach that place. So, when everything is bright and
optimistic, why should not the days of the working of the Parliament and the Assemblies be
mandatory? When the Constitution says, ‘the President either summons or prorogues the
Parliament.” So also the Governor in the State when he summons or prorogues, it has not been
stipulated how many minimum days, the Parliament or the Assemblies should work. Sir, like in
schools or in colleges, if a student has to appear for the examinations, he should attend a
particular number of classes, at least. So also the schools have got some mandatory days of
working. Only then the recognition of the schools will be accepted. So, Sir, this Motion, which
my esteemed colleague, Mr. Mahendra Mohan, has moved, is moved with a very sincere
concern and in the interest of the nation. Sir, we are not spending our time just like that. We
discuss issues. For example, the Question Hour extracts so much from the Ministers. The
Ministers work hard for a week or so when they come for the Question Hour. The Members
prepare so much. | think, it would be right for me to mention here one instance. When | was in
the Lok Sabha, one of my colleagues who was in the Treasury Benches used to say, ‘once he
met a Minister and made a complaint or gave an issue which has not been solved for quite a long
time, the Minister said, ‘you kindly write to me.” He said, “I have written to many Ministers and
so far | am having 120 letters stating that the matter is being looked into or the matter is on the
way.” So, if we write to a Minister, we may get a letter saying that ‘the matter is being looked
into.” It may go through a process. The reply which is being given may be satisfactory or not. But
whereas in the Question Hour when we put a Question, the answer we could extract solves a
problem or gives a solution for the issues we have raised. It gives other ways for Supplementary
Questions also. So, the Question Hour, the Short Duration Discussions, the Special Mentions,
the Zero Hours and all the other things, the way we discuss under the Rules of Procedure, Sir,

really find a solution to the problems of the people.

So, Sir, | wholeheartedly support the Motion moved by Mr. Mahendra Mohan that the
Parliament should work, at least, for 120 days a year and so also the Assemblies for, at least, 60
days a year. My other suggestion is, not only the working days of Parliament and Assemblies be
increased, but the Members should also have a mandatory days of attendance and they should
attend a particular number of days, at least, to be worthy of being Members of Parliament.
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MR. DEPUTY CHAIRMAN: You move an amendment to this.

SHRI PRAVEEN RASHTRAPAL (Gujarat): Sir, today | consider myself very lucky. Thank

you very much !

Sir, | rise to support the Private Members’ Bill, the Constitution (Amendment) Bill, 2008,
moved by my colleague, Shri Mahendra Mohan, MP from that side. It is a very small but very
important Bill. In fact, when | came to this House today after recess, | did not know that | would
get an opportunity to speak on this Bill. In fact, when Mr. Shiva was talking, he could have
collected details. Recently, there was a Conference of Chairmen of all Assemblies under the
Chairmanship of the Speaker, Lok Sabha. In that conference they decided that State Assemblies
and the Lok Sabha must meet for a minimum of 100 days in a year. | would request my

colleague, Shri Mahendra Mohan, to officially collect that record.
MR. DEPUTY CHAIRMAN:: It was the Presiding Officers” Conference Resolution.

SHRI PRAVEEN RASHTRAPAL: Yes, Sir, it was the Presiding Officers Conference
Resolution. So, that would help all of us to move in the right direction in the near future. |
would also request the Government of the day to consider bringing this Bill from the
Government side, fixing a particular number of days for this House, the Lok Sabha and State
Assemblies also. | had an opportunity to attend the International Parliamentary Union last
year. That was my second opportunity. When | was a Member in the 13th Lok Sabha, | had
attended the IPU as a Lok Sabha MP. The IPU is an annual or bi-annual meeting of all
democratic countries all over the world. It was really a fantastic and interesting opportunity.
There, | found a booklet published by Greek Parliamentarians where they claimed that the
concept of democracy was started by them. ‘Demos’ is a Greek word meaning people and
‘cracy’ means the concept of ruling. That is how the word ‘democracy’ was coined. They
claimed that as early as 2300 years ago, they used to meet at a public place to resolve issues
concerning the common people; it was direct democracy. One of my senior colleagues from
this House, Shri Bal Apte, was with me from this House and the Deputy Speaker of Lok Sabha
was the leader of the IPU delegation; it was a small delegation consisting of six members. It

was a very good opportunity.
[THE VICE-CHAIRMAN (SHRI TARIQ ANWAR) in the Chair]

But then, when | read that Greek book — it was a small booklet — claiming that they were the
first in the world to have a model of democracy 2300 years ago, | told our Indian delegation that
we must publish a book on behalf of the Indian Parliament and inform the world that it was India
which was the first democracy. During the days of Lord Buddha, 2600 or 2700 years ago — we
celebrated the 2500th birth anniversary of Lord Buddha during Pt. Jawaharlal Nehru’s time; Lord

Buddha was born 2790 years ago — when there were disputes among villages over river water,

251



Lord Buddha suggested that all people of the villages should meet at the banks of the river and
resolve the dispute over water. Even now we have certain States which have disputes over river
water, like Kerala and Karnataka, Gujarat and others. Such an issue was decided by meeting on
the bank of the river and that is the concept of democracy. Our senior friend Shri Kalraj Mishraji
spoke just now. Today, | will utilise his speech only because | am going to speak how the Gujarat
Assembly is functioning. | must not be blamed that | am criticising the Gujarat State.
...(Interruptions). .. State Assembly must also function like the House of the People. If we refer
to the Indian Constitution, we have got pucca Constitution. Article 166 to 213 are about State
Assemblies. The conduct of Government business of State is governed under article 166 to 213.
Because this is the Council of States, our Council must have power to decide and discuss how
State Assemblies should function. Now, | quote article 178 of the Indian Constitution. It says,
“Every Legislative Assembly of a State shall, as soon as may be, choose two members of the
Assembly to be respectively Speaker and Deputy Speaker thereof and, so often as the office of
Speaker or Deputy Speaker becomes vacant, the Assembly shall choose another member to be
Speaker or Deputy Speaker, as the case may be.” | come from Gujarat, so | represent Gujarat.
So, | inform this House that in Gujarat there is no Deputy Speaker being elected for the last 12
years irrespective of the party in power. Now, you tell me whether the State is implementing the
Constitution of India or violating the provision of the Constitution of India. There is a pucca article
in the Indian Constitution that a State Assembly must have a Speaker; a State Assembly must
have a Deputy Speaker. There is a Speaker for the last 12 years who is elected, but there is no
Deputy Speaker. According to convention and according to the practice, the post of Deputy
Speaker is always given to the Opposition party. So, who is the loser? Opposition party is the
loser and, at present, XYZ is in the opposition in Gujarat. So, that party is the loser. So, | want to
draw the attention of this House, which is the Council of States, to take appropriate action
against such State Government, advise and guide it that it should act according to the
Constitution of India. Our Constitution is not silent, but it has directed that there should not be a
gap of more than six months between two Sessions. Before the expiry of the period of six
months, the House must meet, whether the Lok Sabha or the Rajya Sabha. Similar provision is
there for Assembly also. How nicely is it utilised or sometimes how tactfully is it utilised? In one
of the States, the ex-Chief Minister died. So, the Assembly was called to mourn his death. First
day, it was obituary, and then it was adjourned. Next day, they did some business and
adjourned. The third day, the Assembly was adjourned sine die. The next session was called
exactly after five months. So, in a year, the Assembly Session took place only for four or five
days. But they say that according to the Constitution they have done their job. That is the
mockery of the Constitution. So, here is a Bill which is asking how many days the House
should meet. The expectation of the Member is 120 days. It is not too much for Lok Sabha.

Pandit Jawaharlal Nehru, who was the international personality, used to travel all over the world.
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But, he had formed one habit. Whenever the Lok Sabha was in session, he would try to always
remain in India and attend the House with due respect. He attached great importance to the

Indian Parliament in those days.

3 SEART qIfoT (ISIAT): 3R URed Sft 98 &_a o, A1 gad werre w31 Sif 59 d9e
=l Te1 oft, 1 9§ il 9ER Y. (FauT). ..

SHRI PRAVEEN RASHTRAPAL : *

DR. (SHRIMATI) NAUMA A. HEPTULLA: Sir, this is a very-very bad comment. He cannot
comment like this. Sir, it should not go on record. The Prime Minister will not go because of him.

We are supposed to be telling the truth to the House. How can he say like this?
IauTeay (2N IR 3MER): 39 96 S1SUL....(FdLH). .
DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, he has to apologise.
U E (3ﬁ aiR® IHAR): ﬁ"ﬁ[ﬂﬁWl It will not go on record...(TGHT)...

st wetor RTeCUTeT: CIED %\*, 915 H 919 HXA| The Bill introduced by my colleague requires
attention of this House because of one other issue, one other anomaly, which is in the set-up of
the Indian Parliament which | want to bring to the kind notice of hon. Member. When first Lok
Sabha met, there were 542 Members. The sitting arrangement in Lok Sabha is exactly for 542
Members today. What was the population in 19507 Population was 35 or 36 crore only. Now,
what is the population today? In spite of that, we have not increased the number of seats also.
Sir, there are many things which are required to be done like meetings of the Parliament during a
year. If you see the Parliament in other countries, if you see the Chinese Parliament, thousands
of Members are there. Even in England, every Member need not have accommodation. They
don’t have a place to sit. They come and stand. There is no mike before everybody. There is
only one podium. People go there and speak. Here, you have got all the facilities. There are 127
crore people. But, the Members of Lok Sabha are only 542. We are restricted to 259 or
something like that. So, that aspect also requires change according to the population of the
country and the issues faced by the country today — poverty is increasing every day; no
education, no employment, communal riots, other riots, terrorism. Very serious problems are
there. Where is the time to discuss? And, whoever sits in the Chair has got the limit of time. We
meet only from 11 to 5. Now, in one State Assembly, they have got two meetings in a day. They
meet at nine o’clock and close at twelve. That is considered as one day. Then, they meet again
at two o’clock and close the session at six o’clock. And, that is considered as another day. They
meet for four days, and on record, it is shown that the meeting took place for eight days. Now,

all these things must stop. And, this is an opportunity to amend the Indian Constitution and fix

*Not recorded.
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that the Indian Lok Sabha will meet for 120 days, or minimum 60 days. For Rajya Sabha also,
minimum number of sittings can be fixed. For State Assemblies also, days can be fixed so that
not only Members of Lok Sabha and Rajya Sabha and Members of State Assemblies, but the
people of the country will get an opportunity that the House which is known as ‘maha
panchayat’, o=l § 89 AT i YT BT < & “HUARIT HEd 8, 98 Fa% g8! Jard B
311 B9 <=1 & b Mg BT BICI-BICT GaTdd $ B IR BRal &, I BI] G| Bl ey
I B TEI B Ahell &1 T§1 IR a1 g1 TATId 2, SHD! DI (SHBH B Bl IR GRT T
&1 frerm, 1 BIe! YAl ®1 BIH AR eb § Y 8l ST 39 Bic! YRl & I $I
RI & 1T, FATEl DI 8 DA b Y, ST DI a1 B b fIU, WRAF HGemT 1 S Hel
YR 8, IR G BT I 37U& 8, BIax A6 & B ISgRT 1 AR 3R 9% & IR H I
AT E, 3R SHB] & A<S] IRE I ST HRAT 8, A1 39 [deT B &4 IT HRAT A1RY 37qa]
WRER B AR A QT [ 3111 iy g=gars|

it sfhiaTel S (B<IRTTG) : SUHMHIEde WEIG Y, H A W wIg Sff &I g=IdTe ol
g & I Iz gy e Myl H $91 ORIy B+ & oY 781 @l §, afc 39 WR 379+ faar
T B & [IQ el g1 Aad Bl Fdl o= ol VAT o b 94 U8l W1 We H 39 W g4
B gl 81 H WIS S THY Fad ¥ SRR Tl AT, $AY J3 $qab] SIHPRI e g1 § U=
e § & 59 AR Feant sf foe Rt St 59 a1 = 919 @ 9, it afesrg 9 €, 99
g g2 Al I8 oM A1 P 9dd wewy i fha fam SufRa &1 @12y, oms 39 UaR &1
BT fad 21 H S-S # 3719 LoP ¥ del f I8 a1 31 781 2, ! Wrdiar «) 39
TR BT AT HRAT (eI T8l o1 G2 AT e AT AR 59 H1 $9P! R A U1, Al 5111 6 I8
AT & 984 & forg g1 v Arem o {6 39 W) oiex faR forar s anfeql <91 & forg
ST T T ARyl H Aradm § o6 539 forg 120 a1 1 9 €1 89RT ART Siaq <9 &
o1 B1 S99 7ATQT BT IS U Y 981 SS-1 A1y a1 & fov {57 Si-<71 o War fhar
2, SHB] P FHY T8 BT AT 1Y, ST SHHT THYI IGIT ST A1 89 WS H B
B &b fory @me €| FIT1 snaeass Gvg §, 98 ST {31 ST a1fay, are S9! 6wt 120 f&=
&1, 150 & 81 1 366 T 1, TET 3T B8 81 366 1 3119 3R &9 A1 T8l PR [ohdl &, IR H1d
2! & b &9 59 & & foIv rire1ires a7y evmd| #9 EoNfRR 3 UgTs &l § &R # &M Y
FOfRIR &1 foham 8, sfelv 89 8% ST Bl man-hours | fSdTerd 1 3y fha faT 3377 3R
foperT goTtpet ©C B B, 39 QIHI A 3fAR 81 Hebdl 51 H fET4R 99T X8 Wbl § WR el wc
Wﬂiﬁlﬂwi’, I YR ST How many man-hours effectively | am putting for a cause,
is the determinant of the result, not the number of days of your presence. ﬁ@ﬁ?ﬂ‘g’% SH W
SArE @1 JMATIHAT BRI A T MSH! AR ST | YT €T ST, 911 TR S, 7
3R gfg & T Fad T S8 IR ST Pbisd B, A D! AHerd] U<l Bl | Teb fTEH!
YT |G AT A AT ESTHY WG DI TS HRAT &, Al W W 981 Ihe 8Id 21 T&! 39
B IR 51 $9 Q¥ B J&l WRURT B & BRI, 1Y & §RT $O (719 I+ 3R 8H FHS BT $©
B B, T8 TART WG Tl 81 979 319 Ui & IR § 91l I8 2, 1 7 P! Hg- Bl fawia
Tl @1, Fifd 1t TS H AR BRIGI T AT BT &1 gaTl B H 399 gl fomedt faem | &t
Fewy Al 781 o1l § gedr el § IR #71 uel & % ifsd Sarex | 18% 7 59 <9 &l dara
AT P oY Sl AR W, ITh1 I8 171 39 2 S I Bl T AR ITIT 21 31T 89
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FIT BIRM PBR IS &7 B9 Il PO T8l FARATY 1138 ©, ITh] AR GarRId] d fohar=d
o Sy, =T 9% Afedel @ wrieRT € 91 7 811 37T 59 <% W fAbf~a waven, #7 &g
Uel AT, “That Government is the best, which governs the least”. 31151 WWW WQﬂﬁ%,
Afp AR TS Wil 57 1 arrdelt &R | withering of the State I 81 They could not
wither the State. They could not function without a State. | know it. 84 faef offw f e
HEAT A18<l ©, IS PI Il el d1eq Hel d18d ©, Al T8l U= FHIST TS BT ETIHT PR
HHdl B, 98 < IR 21 TSt I8 FH1S1 $T (e T8 2, T 157 o1 e 81 31 781
AT 1 {6 31 T8l IR FIef1 2, AR 51 ARM + JATes] I g1 bl 9gd (o1 91 H+ $+gex
IR 1Y T, Gl I SATG] HRYER T8I AT 8, Sl SARI DiCICUe el a1 oY, R g
AfIET T2 B a1 B oY, IEHT $Y N UG & 1, SdTex dred off + forn &, 39 Ui
g BT FRY Mpierai Bl fhanf=aa B TiRe-aIRE| 89 Sl g1 R & <20 & I&Tex0l < W8
g, ST Sia faeT 22 3mst @t RISt & IRIT &1 $IE <9, 37T W TIRE @ wwaarsii o
a1 Bl <IRTT, 1200 guT A AfD BT SRIERT TE1 W &1 TS BT YRHTT &b JFAR U1 81
fieh TIRE B 91 Tl R BT §, SAB G H 1 b AT ¥l B! gaH B 9T’ 87 98
<30 BT RS FHTS 8, 150 81 51 § 39 IR 98d PO didd 9ol gl Jo 59 © [ oISl 4 59
R ST 4, 818 9l a9 9@ 757 a1 iR I8 R 2 {6 g Qe o G- 49 95 T8 I8
79t gAfeIg erch! 8, Fifh &9 o0 & JE@Tel 81 Y 1 89 $'d ¢ % g9 1 o -3 8,
ARBR BT BT BT U FAT 781 811 87 Tgd AR DI a1 &l el b1 farg b &
forg A B 971 2, <ot foRIeft I &R 7 S ar-ar1 991 21 Riifos I@t Tt I /AT &
feTa A =T B 371ed 8 AR SHUIAY IS 77 H HHI-HH! fIaR 311 2 6 P17 $18 & forg
1 1 S ART GHTST AT & AR BT T8l B, ITd! Sfed B & foI g0 STANT
TG &, S9TT S1eh ST1a+ DI el & {71 319 $9 WX faaR HIfSTY1 39 <21 &1 AMIfSid Siias
FATST & IS IR FAd] 2 MR T I DI WA & G718 79 HIeT H 3@ Bt HIfrer o
21 I & I TSI & ST &b FI-A1 7 F1 BT AT 1935 BT BT AR TSI a1 81,
DT AYR Pl 3R I IR a1 BT 31 oI 2 [ 98 98 36T 81Tl U 319 il
& M & 91 91 &, FTIe] 89 ST AIEROT 9187 H Tl HAT ded ol § |fqgr il o
AN &1 g0 T dxal g1 H Afe™ & IR 7 gear g1 #H IR 9o ) dfdes dees )
AR E, S B9 §ID] FHI Q| AR St 3R a1t agaif =1 1 wet fob wfders denes
B HIT SR ©1 599 <91 H, Foad! 89 A1 ART, o10 Sl &1 g i Jfas! Ard Jas-
I Bodll S ©, 319 ST &, 98 UG 39 Q91 H HIJG & UTaher | MMuTddhle H T 11
27| JTfreRTer @R, St faklg &vd &, 9 721 &, I Siail # 98 B XY 77 A1 I Tl 7 DIs Fdrd
ﬁ%,aﬁ%ﬁsvwﬁawg’cmgl secular, socialist, 3 1 215 5 <90 P AIJELTT B UTFhH
F TSI H 1Y Y T 39 W AR a3 a1 H1g warefiar 727 off o) &9 3 9§ 3/ 39
& reft %\;, The Fundamental Rights were suspended. MY S 9T | I 951 Bl IThY STl
2199 R B 98 BRfY, A1 SameT a1 T 31Tt -1 I I 7, 319 S 9w ¥R €, H ool
ERRISERERIL

Iuuread (2t i@ 3FeR): 314 Bs WY qrehl B

255



i} sThiaTer @ g7 919 I8 © & fbam °¢ &M B & SR fhar g4rdl ™ a1 8,
IE HEd &I a1 BT A1 § ARMRNT § I 9 g, Rrea! ok 7 o T8 8 &% HR0T e
f&=1 78t vEar €...1 3R 3T T DY G BT W U1 DRl g1 IR H e St o 39
I | FEHd g b 99 §H TS &b Y Ush A9 9aR & 99T W AR 3= 8, 37t Tom
BUGedl St 7 Igd |l 1d Fe § S AR 89 S 91 & forg a8t a1y 2, 391 89K 8iR
9 e W <@dl & fh &9 B a1Y, 1 39F ol 31fde wH frem anfey, H a1 g1 iRy
o fdem & Areg| A 39 30 A S I 8§, WA IqD] FeN o aR 8 gl 81 I
el BT I Hel 8l 81 87 Sl oS-I €, I T 3 ffts F9g o7 &1 Y
AR 21 931 ATE &, STd Acidoies AIed J8i 4 1 §U &, S #eRTE &b Ydgd TR 78, Al
IR g9 Ae H dal o {3 31 T 1fe FHIEM HHST ST H garml H U SoiRIR & =1
3THa T g, ISP T8l al HHl-HH der o1 Fwy fieldn &, ot Ul g8 ©, safoy §
ATSI-98d alel Y& §, JI Al [AaR G BT AR 1 T8 (erd] 51 $O AN Ageret 8, ]
RIS SqER AT 21 ..(AIH)... T I 9 B Te1 T HRAT ATedl §, Fi1b IHPb oy
B BIST BT TS FHHet Hiferd, furddica #iféw, I a3 78 @) Bt €, § Aran g1 98
g8 1 9 fawgs ==l gl 2, d fT political bias & AR R &1 Bl 21 $AFTY H ISP
Igd HEd FHSAT

I TRBR 8F QRN B GHUTCTS S I ATST-T8d 'S acll 8| SHB! SIBRI UTK B b
forg, SaeT fharaas T 81 & 7, 981 91 vsdl 81 S9S oI 8 aHg WY oI uedT B
PO AN &b A T &, SAD! W <@ TSl 8| AIS Sfl, H 74T JATID] He1 el AT 3R
e & for A & a1 I8 saR forg Sferd @ 1 &9 faem il & ar 4 g8l far &) |fagm
H 9ol 1 91991 8, R 89 X159 f38Te #edli Bl faaR $% &, IhT $B recommendation AT
<1379 PR Al Tl &, AFIHT H ATYD1 DR A 2, IR ST 3T 81 e e Heor w@if
3T BT F IR ¥ (IR B 39 WAE G DI AN A 1 811 8, W61 A e e &
(T B EE)... TR, V-2 e oik < gl 57 a1 amefirl & ar A & wrf i av <2
%,Gﬁsuffering population %,aﬂﬁ@ﬁaﬁ%,mﬁwm%mﬁﬁﬂﬂqﬁﬁwqﬁﬁw
B & AT fBAT independent THE H S &R &, S ANl A el BIT 81 STFHEIE ST, H
& I SE-al T ATH PBIH BT IS 8T 2| Aie Sfl, § A &1 ATl § (b Jel SqHT
QHIEM 2, J3 IAPI BIs § el 8, U] 31 B AT Sl &, T4 el ShR 89 SHD
HI R PR el ©| HHI-HH $B AN Bl fA<el # WY 1 gl 21 S O 980 AR 8, -7
e I8 & 1% oy 99y 31 HITaT aedd |qHel, A1 I, a1 YRT A9 81 59 B & oIy g
<189 O T 9 o 2, 98T SiMg il &1 e 98 3resT are foran 7, forar @ IRt avw
2, 98 AR GRS 3 1 M W 8, IR ST 1 o 3, A9 ST A | f6am 8,
I8 31U fofY q1eres &1 STl 2| 394 ot 2, W W dHudsiRd : ARifgH v =1 sa=T-a7g=r
I P BRA 8T A ARG DI AT AT DT U BIT &1 5 W1 3 AT I8 fae e
2 T &9 a1 w9 A o= o1t &M &Y, H g9 FHIGY HRal § SR off ¥l 99 faar 4
FTelTTT, %9 9TET B SIIUIOR PR F oy, SHB Ui 79=1 9T < gU H (U1 axhed
FATT HRAT g SITI ¥ o1 GH T, 39 foIq § aqmdep! er=yame < g

256



7 ToNE TF (HBRTR): g=dle, SUGHIEdE S| § 3T A1eqq § Ga Ugal Al 21 Je=
A1 ST 1 F=IdTE BT ATedT § [ 98 39 Uigde [9d & STRY ge g9 fawy e § &g 8, <
W S 9ew, e iR e 9 I8 @fth & S8 | oSl $iY 38T 21 U8 91 9al 8
A 2 fh I8 vTgde R el & 3R 1R UTgde AR e o €, e § S9 R g4l 8l &
3R b 9 BRI e 721 81 &, 39fely I 9IRS 81 81 © I1 3% fofg &H d1eg 21 84 o
=T 3ITST 39 et & H1eH A B9 D] BH A HH ATHTATD B BT HidhT STRex e 8T 7
3R BH®! &I 3T faam™ &1 Uam foham T B1 3R AR IoH® gt 399 fddt @t 9ra=1 &t
FEraR ot of, ot # wwerdn g % S R, St abrasions Tiferamie SHs # o 718 €,
IT G B H PIBI 8S db HGS (el ATST FIT BT 81 7T 272 ATST gD HIEIH H &1 7 B
ST ET 87 39P A1 A % g8 HF BI O ]8] € b 3719 YR A1l § el aR He A0 D
3% 3faTI PHRY AR T 7L [JeT Fw1sli &1 do /aeg HRYI I8 A1 Ud f[ega arforg 7R
21 3T ST A SHR YU | ST AT &R el & — AiAa, ST ATID] 9T drefel] & —
faemae | ferafery dera 27 1y fu=ay & 97 8, s9fow fQuras &, 998 & 999 &,
gAfely W9 €1 T8 THIM QT MU |1 o B3l 21 STl =1 3fmaeh! fram o= Il wferfifdra
B $ foIq T AT B 519 319 AT BT Hof Ao (91 8, 39 9 § &1 7Te] 37d & a7 e 59
e Bl o Bl I+ 7 &1 BI<Y, I BF STHar &1 19T ®, I 39 a1 &1 31f |7 872
AR e o1 1ef a1 772 faarawmsit &1 oef o1 82 I O SHIshH & W &, @ € 3R
ST I3 I ST BT ST, T e - fawet a1 | 81, # wwern g i 9 8

31TsT 9E a1 fihx ot o fae frareht &, =g 80 &= firer 1 70 &7 e, i faems |wad
P18 IE & b = AT, fauet & S% & AR A 139 & foIy e garrd 81 H it &1 9
eI o1 ATedT §, Hifh 9 Sl R I 919 A1 8kl gl oie 9 A &7 & 81 Y &1 STeal-
STedl 14 e, eafy 7 & g9t wxdma qiiRd forat iR Fe=1 &) FAIfa &F 9ivon &) & TRAR
AT DI B B H S oM gl B a1 f&T B A1 1 T 2 91 Ry 989 It oYl ey
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ST 27 S1d WHd B B I8 R fIem qusii & aR 7 &, A1 SHP! ! 4 ]
e ST ARyl 3% forg wfied S mya goits S @12y ok § urferamied) srihasd
fAfex Aree & SRIY BT b 9 A1el IR WY HIhNd ell§] 3R W Mg afcy Sif 6
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H GIE 11 Y AP UM & 5 T91 A IT G811 T4 Y DR UATH b 6 o] Ib GRT HTH-BHIST JaT®
Y 3 &N DI ff v 81, 39 IR TaRew 989 &1, RGN B 31T gfosrdt S7 S| SReR &
SR ST 37 aehT-fadet &1 afSoTal 81 Favd &1 -GN & Gall & SHUR Sl IR W 8, o
Fahd &1 fpel fva R 9l Gl €, He IR aldl ahdl | 989 U1 81 fb AT G R THepd 8l
SITYI T & 10 ST} &) I8 Bl A1 UG BT 79 &1 T8l BIcT| 3T ATGsNT H STHR 19508 B, 1960s
DI AT 1970s BT T8 FMHIfTU| IH 9T FAT 989 Bl Al STH B AR Bl fHeran 81
Iiegrd S fhdTal & €1 q31 781 oTa fb ART SR ATgsiRl 3 d aleg e Marerd Wt 811 3R
T Y 8111 S99 PR 85 59 9 Bl Hadd, G- &1 TRAT b | w1fid &= 8, T I 39!
JoHT H SOHT HIAT &1 SHD AT~ 09 B el R Feq & |} &l a7 81 U IR a9
T §Y A1 9 DI HABR He-TER Pl W &1 BRI &, T8 T §3AT ATl B HH--PH AN
9 | A, F' At 99 gon oM yg o 99 g o fb a19-91d WR &9 9ed Wfd T8 eRIg|
IS, T B BT 8 AR dT8R MEHR g W § M 8, a1 37 9 A 9 frddt It o1 g9 72
A 1 gafery, Furdfr Sft, =7 3raes A1er | WA St | Ry € {6 $I3-7-1$ ¥ w e
EF!TET,QWconference W,WWWWW@W%WWW@WM@
GAT® WY F TA Al &l § FHSAAT § [ TR B A 4l IS I, Al IqD! G ol
=1fETI Right to Recall 1 BT AT 3FR HIS WS &1 984 SATGT ST BT & AT A& B
P! H 9gd HH SN &, Al IFBI Right to Recall W BT AT ST SHH! SUIfT el &
I BT 3MTI 3R 100 & AT 120 &7 A& FoAa & 3R g8 <7 & 7 J&T mar & a2 Rk
TG PR P Tl STl 8, I <l IABT Bls Adeld Toi| FAfIY 89 IR Right to Recall W ST
IIRY| TR 59 I8 I e & bl o I 99 & AgHT I SIS Rl T—31eheT AT gUTIfe,
Speaker IT Chairman, ...(THT Bt HY)... 3R I8 <fed forar 9irar 7, o1 Rt 500 S99 STad 819
A B e gordl, dfed I 9l Gfaemg 2, I Gam ff a7 aw & fog 9 g0 anfeg) 7
T2 STl &1 f3et 81 a1 A& &1 fxran 1, 99 39 UR 3719 SH! &f avg o a1y, ol fs
BIT 21 |ae (R 7 off S ratio # U7 HTeAT ARV AEIGY, T 9G RE A VAT T AW $B
Bl Aol B 3R 9 IRE &I AT g7 § 1 39 oIR8 & HaH SV o I1ey| HEIGH, 319
T 31 T & T & 39 e o i QiR s e SaTv|

# U% IR fhR 4 2 Az Ae Sfl B g9a1e <1 § [ S8 9 favg &l ISTaHR a0 Bl
SR ® B B T B Bl T=Iarg|

DR. K. KESHAVA RAO (Andhra Pradesh): Mr. Vice-Chairman, Sir, | thank you for giving

me this chance to speak here. | would not like to take much time.

SHRI S.S. AHLUWALIA: No, no. You have to take much time.
DR. K. KESHAVA RAO: | will do that.
First of all, the question is: Why are we discussing this issue at all?

| congratulate Shri Mahendra Mohan for bringing this Bill. The focus of this Bill is Parliament,
nothing else. What exactly is the Parliament? If you think that it is the window into people’s
opinion or the voice of the people, we need to know what is the people voice are and what

constitutes this institution.
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Sir, Shrimati Najma Heptulla mentioned the historical background as that of the
Westminster system. Shri Natchiappan tried to suggest that there was no need for a
Constitutional amendment and it could as well be done through a legal correction. So, there can
be a parliamentary enactment which can look after it. Shuklaji was trying to tell us about the
TV dominance. Then Shri Siva tried to tell us how it was functioning. Let us look into it in a
holistic manner. Shuklaji is looking at the Press Gallery because he knows how to do it.

...(Interruptions). ..

First and foremost, | want to ask Ahluwaliaji and all of us Parliamentarians — we have a very
learned Law Minister here present — Is the Bill necessary at all? What | am trying to tell you is
that article 19 (1) gives you freedom of expression. Then in article 105, which fortifies it, it states
that whatever you speak in the Parliament can’t be challenged outside. The spirit of the founding
members was that everything should be spoken by the representative of the sovereign nation.
That means none can stop you from speaking. If that is the question, and if all the 524 Members
want to speak for 10 minutes or 15 minutes, what is the time required ? It has been often raised at
the Speakers’ Conference, where | was a participant on a couple of occasions. The question
today is: Has the Chair got a right to ask you sit down? Let the Law Minister, who is present in
the House, take note of this. Although we are, today, trying to tolerate it, — we are trying to
compromise with it, let me say that if a particular Member wants to speak on a particular
subject, can he be asked to sit down and not given time? Please read this along with
Constitutional guarantee given, both under article 19(1) and article 105. What is the spirit of it?
The rules that have been made, which Shri Natchiappan championed, would at best regulate the
debate. That means the Chair does not have the right to stop a person from speaking. He can
regulate the debate. This has been stated by Shri Sanjeeva Reddy when he was the Speaker at
the Speakers’ Conference. Again, Balram Jhakharji, when | raised this question — this was at a
Speakers’ Conference — we came to an understanding that something has to be done to see
that everybody gets his voice heard. That is the spirit of the House functioning. | am giving this
not because that it can not be raised as a point of order, though it certainly can be. | am not
raising on that basis. What | am trying to say is that the spirit of what Shri Mahendra Mohan has
brought today is that this House truly is the centre of people’s voice. If it becomes truly centre of
people’s voice, what is stopping you from speaking? Who are these people? They are elected
representatives. They represent 2 lakhs or 20 lakhs of people. That is one issue which will have

to be looked into.

Secondly, what is that we are discussing? The Parliament is not an instrument of law-
making. It is an institution of law-making. What is happening today is that the Government
comes with some kind of a Bill or some other business. The moment that business is over, the
Parliament work is closed. Sometimes, to pass a Bill or to make a law, not a single debate or
discussion takes place. What | am trying to say is, there should be a system, where you can go

and discuss, either with experts or with people’s representatives, thoroughly, and after they are
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satisfied and you are satisfied, then the Bill should come because the Bill and the law are going
to stay forever. Since there is no system, that is why this House debate. Now he was talking of
giving full details. Mr. Natchiappan gave full details about the Committee System. So far as the
Committee System is concerned, often we have been raising a question here. Is the Committee
System respected at all? Are the Committees respected at all? When the Committees are not
being respected, when the recommendations of the Committees are not being taken care of,
when the Ministers have all the courage to come and tell on the floor of this House that they have
not looked into the Standing Committee reports; | can understand if after looking into the report
of the Standing Committee they reject it and give the reason for it, but if that is not so, then

either the Committee System has to be corrected or the work be transferred to the House.

SHRI S.S. AHLUWALIA: Mr. Rao, will you yield for a minute ? Sir, he has made a very good
suggestion on the Committee System. While making his speech, he also talked about the
drawbacks of the Committee System. In a Department-Related Parliamentary Standing
Committee, there are only 30 Members, 20 from Lok Sabha and 10 from Rajya Sabha. In
Committees, we are working very well. We do not get the opportunity to call the officers here in
the Chamber. But certainly they are appearing before the Committee and giving evidences and
deposing before these Committees. A lot of information is pouring in. That is compiled into a
report. But that report is never discussed here. We should have some system. While discussing
these Bills, at the time of making a law, we must discuss these reports. There are 10 Members of
this House in each Committee. Rest of the 240 Members are not Members of that Committee.
They are not aware of anything. But through the report they come to know what is right and

what is wrong. If they discuss that report, something good will come.
DR. K. KESHAVA RAO: Ahluwaliaji, | was coming to that.
SHRI RAJEEV SHUKLA: Then the Parliament should sit for 120 days.
SHRI'S.S. AHLUWALIA: That is why this Bill is here. ... (Interruptions)...

DR. K. KESHAVA RAQO: Sir, with all humility, | would like to submit to the hon. Members, |
was talking about three stages of Committees. One is, how the Committees are formed, the
interaction we have with officers and then prepare the reports which are not taken care of. That
is number one. Even if they are taken into consideration, that is done clandestinely or indirectly.
It is not necessary that the entire House should agree to it. It is prepared by 30 Members, plus
interaction with officers. | have my own different view as a Member of that Committee. But that is
not the total voice of the people. If this is the House of People, if you are trying to reflect through
your laws what people are asking or what they need, though these are two entirely different
things. | will come to that a little later they must be heard. The second thing is, Shri Ahluwalia

has supported the same. Even it has to be discussed. If a report is not discussed and if it has
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already been incorporated into the law, then also you should, certainly, allow some time so that
the other Members, who were not part of the Committee, have their say and either to oppose it
or support it. Thirdly, there is the process of approving the Bills. The Cabinet initiates the Bills.
There should be a cause of action. What is the cause of action? It should come from the
people. They have to be heard. Against this background, | will come back to what Dr. Najma
Heptulla has very rightly said. Whatever we are discussing here, it is not necessary that we are
doing this for law-making. It is enabling law-making. We discuss many issues here. When we
discuss these issues, we discuss them on behalf of the people and we try to reflect their
aspirations in those issues. And the Government of the day takes note of them and responds
either in the form of legislation, or, in the form or any rule, or, as policy formulation. That is not
allowed now. That again requires time. | am only concentrating on why time is required. Now,
the first thing is, time cannot be denied because we have no right to say, “Scuttle any debate.”
Constitutionally, it cannot be scuttled. It is good that we are allowing you to do that. Otherwise,
it cannot be scuttled. Everybody has a right to discuss what he/she wants. And this is part of
governing the nation, a nation of over 100 crores of people. Now, it is a multi-national nation,
and a multi-dimensional nation has diverse demands and needs. For instance, the tribal’s
demands are not being heard; we just talk of time limit, and no tribal man is allowed to speak
about them. We only acclimatise the entire thing, we only theorise those things. | am very happy
that the Law Minister is here. | have been reading his ARC reports. Now, has the ARC books
been read? | am just asking them. They have thrown light on all these issues which have been
forgotten by the law-making process or the policy formulation process. Now, when that is not
there, when that is lacking, the House comes into the picture to seek accountability. When the
House comes into the picture, my expression comes into the picture. When my expression
comes into the picture, the time comes into the picture. Now, Mr. Shuklaji raised a very
important question. We are looking to the media because today, Sir, even though we are the
representatives of the people, we are representing them without having even seen all of them.
Let me tell you; seven per cent of the people are not reachable. There are no roads to reach
them. We have not seen their faces, let alone knowing them. Without seeing them, we come to
rule in their name. | am talking of the tribal, remote areas. That being so, what we are trying to
do is, we are trying to reach out to the people. Parliament time is not allowing you to do that and
even when we have big meetings or rallies outside, it is only five or ten lakhs of people who
attend that. That is why we go to the media or the newspapers which are able to take
us...(Time bell rings)... Now, Sir, when this bell rings,...(Interruptions)... Seriously, when this
bell rings, — that is the system; | am talking of the system here — because of time constraint, if
the Chair or the House wants us to cut our speeches, | might miss mentioning certain important

points and, as Shri Rajeev said, | will have to go out and express them because
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5.00 p.m.

people should know that | really think of them, that | really speak for them. It is good that Mishra
Saheb has brought in, what Shri Venkata Chellappa Report had said. Shri Chellappa had
brought it all in a Report, and the Annexures. If you read that Report and the Annexures thereof,
you will find that it is necessary that not only the time is given more but, and the system needs to
be thoroughly changed, if the voice has to be deeply understood. Shri Ahluwalia has raised one
issue. What happens is, although a Member wants to mention something, he does not have the
time to express it. Now, we have the Reports and Papers laid on the Table. What Papers are
those, none of us know, except what is coming on the Agenda. Again, the Annual Reports are
placed on the Table. All these are placed in the House so that we would discuss them. Since the
Ministry has its Annual Reports, guillotine is the easiest instrument available to us. We are
guillotining every demand. No debate, or a Short Duration Discussion, takes place on the
Reports. So, Sir, you should look into all these things. | cannot expand myself and take all the
time. But, nonetheless, | am telling you, if this House has to be the instrument of the people’s
voice, if the House is to reflect people’s views, we should have the time to do that. If the rules
are there, the rules should be such that we reflect people’s aspirations. Here, | would like to
mention one point more. | would like to comment — this is not a commentary on the Chair — on
the way we are looked at here; everybody thinks that opposition must be given more time. The
Congressmen hardly get any time. The Chair always looks to the left. Why | am saying this is
that everybody has to voice his views. We also have the Anti Defection Act. These are basic
issues which the Law Minister should take into consideration. After the Anti-Defection Act had
come, do you think | have the courage to say what | want to say? Hasn’t my parliamentary right

been taken away ? Hasn'’t the entire 1991...
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Thank you.

DR. K. KESHAVA RAOQO: Thank you very much, Sir. But | want to tell you that the spirit of
what he said whether it is the Constitution Amendment or the Parliamentary enactment or the

rules...
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Thank you.
DR. K. KESHAVA RAO: My last word, Sir, is that it is not necessary...

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Mr. Rao, if you want to continue, you can

continue in the next Session.
DR. K. KESHAVA RAO: Thank you, Sir.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Hon. Members, it is 50 clock. The debate

on this Bill will continue in the next Session.

We now take up Special Mentions.
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